121 Papers laid on

the Table

e H o ugpfa ofdeen =T ofidom = B
TR gny Gt oo # T wws di qo e
% RTY s 33 10 S ¥ @g w0 B wma-
wm, Prafafes ot 8-

~ FEwn st Prom e wifas femd
WETA e & AN § UREeeE & TEa
e

— gy v gyt o vee amtas
it o oftdomn arfteed’ o ol
ey qu F & Ffwg fBiar Tm
WA )

— 3 B B dw dwm v B\, g
aftmgs am g~ wmEh B gewa &
fg = wwafee uw ofify =
Lol ol

— vy A EEw &0 & fag oW e,
T et dedfe aftmol % o EWRe
et o4 aftEve efteodr ara frae @
agedl wtak e

— A AT gRere g oG fE )

— ety aftdern arafnge Ao o &
F or W@ 2

— fuftmez oftdien oo aftmly & ofafy am
amafta adm aw. )

PAPERS LAID ON THE TABLE

(The Deputy Chairman in the Chair)

Report and Accounts (1991-92) of the Super
Bazar (The Cooperative Store Ltd.) New
Delhi and related papers.

THE MINISTER OF CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION (SHRI A. K. ANTONY):
Madam, I lay on the Table a copy each (in
English and Hindi) of the following papers:

(1) Annual Report and Accounts of the
Super Bazar (The Cooperative Store
Limited), New Delhi, for the year
1991-92, together with the Auditors'
Report on the Accounts.

(i1) Review by Government on the work-
ing of the above Cooperative.

(iii) Statement giving reasons for the
delay

(16th AUGUST 1993]

Message from the 122

Lok Sabha

in laying the papers mentioned at (0
above. [Placed in Library. See No. LT.
4161/93],

I. Notifications of the Ministry of Labour
(Dte. General of Employment and
Training).

II. Employees' State Insurance (Genl.)
(First Amendment) Regulation, 993.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): I lay on the Table

I. A Copy each (in English and Hindi) of
the following Notifications of the Ministry of
Labour (Directorate General of Employment
and Training), under sub-section (3) of
section
37 of the Apprentices Act, 1961 :(—

(i) G.S.R, No. 87(E), dated .the 27th

February, 1993, publishing the
Apprenticeship (Amendment) Rules,
1993.

(i1).G.S.R. No. 380(E), dated the 20th
April, 1993, publishing the Appren-
ticeship  (Second  Amendment)
Rules, 1993.

(iii)) G.S.R. No. 221, dated the 1st May,
1993, publishing the Apprenticeship
(Amendment) Rules, 1993.

[Placed in library See No. LT. 4263/93]

II. A copy (in English and Hindi) of the
Employees State Insurance Corporation, New
Delhi, Notification No. N.-12/13/1/92-P & D,
dated the 20th March, 1993, publishing the
Employees' State Insurance (General) (First
Amendment) Regulations, 1993, under sub
section (4) of section 97 of the Employees'
State
Insurance Act, 1948.

[Placed in Library. See No. LT. 4262/93]

MESSAGES FROM THE LOK SABHA

(I) The Constitution (Eightieth
Amendment) Bill, 1993.
(II) The Representation of the

People (Amendment) Bill, 1993.

SECRETARY-GENERAL: Madam, I have
to report to the House the following messages
from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha:

)
I am directed to inform you that Lok Sabha, at
its sitting held on the 13th August, 1993, has
adopted the following motion extending the



